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    O  R  D  E  R 

 

12.03.2020  Learned counsel for the Appellant submits that he has personal 

difficulty. Therefore, he is seeking adjournment. 

 Learned counsel for the Respondent seeks further time to file reply to the IA 

No. 606 of 2019. 

 The Respondent is allowed to file reply to Application during the course of the 

day. 

 The Appellant may file rejoinder of the Reply by 20th March, 2020. 

 Let the matter be fixed on 24th March, 2020. 
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